IN THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, COURT-II

ITEM No. 14
IA 1367/2021 In C.P. (IB)/1474(MB)2019

IN THE MATTER OF:

Piramal Capital and Housing Finance Limited .... Petitioner/Applicant
V.

SK Elite Industries (India) Ltd .... Respondent

Order under Section 7 and 22(3)(b) of Insolvency & Bankruptcy Code

Order delivered on 30.06.2021

CORAM:
SH. BHASKARA PANTULA MOHAN
HON’BLE. ACTG. PRESIDENT

SH. SHYAM BABU GAUTAM
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Applicant None
For the Respondent None

ORDER

This is an Application filed for the replacement of IRP Mr. Arun Kapoor
before this Bench. The IA is allowed in terms of the prayer (a) and Mr. Jayesh
Natvarlal Sanghrajka shall be new RP in the place of Mr. Arun Kapoor, the
Erstwhile IRP. List the CP for further hearing on 22.07.2021.

Sd/-
(BHASKARA PANTULA MOHAN)
ACTG. PRESIDENT

Sd/-
(SHYAM BABU GAUTAM)

MEMBER (TECHNICAL)

30.06.2021
ANKIT



